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BY THE COURT

P

Shri S.K.Malik, learned counsel forlthe applicants .
has spught a direction in thésa 0.As that the Respondent
No.2 may be directed to consider the applicents case on
the sama basié as,has bsen dons in}egard te annther applicant
Shri Vinodi Lal Sharma in B.A.No.159 of 1995 , in which
a similar direction was passed by the Divisicn Bench of

this Tribunal, The applicants case is that they possssses
n

a qualification of Madhyma (Visharad) which is the

. requisite qualification for appointment as Dak/Sorting

Assistant in the Units under the Respondent No,Z.While
others. including Shri Vinodi Lal Sharma have baeh
considered for appointment with this gqualification ,
applicants of these 0OAs hzve not been given the same
benefit,
2e After hearing Shri S.K.Malik the following directions
are given :-

i) The Respondent Ng,2 shall examiﬁe the represen- ES:

tation made by the applicants at annexures ,

ii) Pass an appropriate order thereon after giving
due opportunitiss to the applicants to represent

their matter further , and
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1ii) This consideration and follow-up action
therson shall be completed within one

manth,

> ' 3. The Applications are disposed of accordingly

at the admission stage itsslf,

‘ - 5%/
; { NeKosVERMA )
ADM INISTRAT IVE TRIBUNAL

" HTAT qlasT (i) 4
EE ATt sl

ST9gY

N

S




